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csP No 1075 (MAH)OF 2017

tN

csA No 899 (MAH) OF 2017

In the matter ofthe Companies Act. 2013;

AND

ln the matter o[ Sections 230 to 234 and other applicable

provisions ofthe Companies Act.20l3 i

AND

In the matter of Scheme of Amalgamation of Mahindra Forgings

Global Limited (Transferor Company t) and Mahindra Forgings

Intemational Limited (Transferor Company 2) and Mahindra

(lears and Transmissions P vate Limited (Transferor Compan;-

3) and Crest Geanech Pdvate Limited (Transferor Company 4)

with Mahindra CIE Automotive Limited and their respective

Shareholders

Mahindra Cears and Transmissions Private Limited is a companr
incorporated under thc Compan ics Act. I 95 6 \\ ith its registered
oflicc ut Mahindra l o$ers, P.K. Kurne Chorvk. Worli.
Mumbai .100018. Maharashtra. India

First Petitioner Co n)'

ANI)
Crcst Ceartech Private Limited is a company incorporated
under thc Companiss Act, 1956 with its registered
of'fice at 3748, Takwe Road, At & Posr Kanhe.
Taluka Maval. Dist - Pune - 412106.
Maharashtra. lndia

Second Petitioner Company

ANI)

Mahindra CIE Automotive Limited (.,MCIE,')
is a puhlic limited compan) inc(,rporated under
lhc Cornparies Acl. 1956 u ith its registered otlice
al Mahindra -l 

o\rcrs. P.K. Kumc Chowk. Worli.
Mrrnhui -lU0U I 8. Maharashrra. lndia
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C)rdcr dclircred on i0tr, Noyembcr. 2017

Third Petitioner Pan



csP No t075 (MAH)OIi 2017

Coranr:
llon blc B.S,V. Prakash Kumar. Mcmber (J)
llon'ble V .Nallasenapathy. Member (T)

l:or thc Petilioncr(s): Mr. Hemanl Sclhi i/b Ijemant Sethi & Co

l)cr: \' Nallasenaptlthl. llember ('l )

l. Petition admitted.

2, Petition lixed for hearing on 13th December,2017.

3. Learned Counsel for the Fi$t Petitioner Company submits that in pursuance ol'an

Order dated October 12. 2017 passed by this Tribunal in Companl Schcme

Applicalion No. 899 ol'2017, meeting of the Equity Sharcholders of the !irst

Pctitioncr Company u,as convened and held at l" Floor, Mahindra Towers. p. K.

Kurnc Chowk, Worli. Mumbai 400 018 on Wednesday. 22"d November. 2017 ar

4.00 p.m.. and the requisite quonrm was present and the Scheme was approved

unanimously by the Equity Shareholders without modifications. The meeting of thc

Iiquitl Shareholders ofthe Second Petitioner Company rvas held on 3?4-B.'lakue

Road, nt & Post Kanhe, 'l aluka - Maval, Dist - pune - 412106, Maharashtra. lndia

on Wcdnesday, 22nd Noyember, 2017 at 10.00 a.m. The requisite quorum uas

prcscnt and lhe Schemc rvas approved unanimously by the Equitv Sharcholclcrs

withoutmodilications.'lheChairpersonappointedforthemeetingshaveliledtheir

Repon which is annexed as 'Alnexures -yl & y2' respectively to the peti(ion.

4. fhe Counscl for the I irst petitioner Company funher submits that as directed by rhis

Tribunal. notices have been served upon all the Regulatory Authorities namelt-. (i)

concemed [ncome l ax Authorities with in whose jurisdiction the l-irst pctitioner

Company's assessments are made. (ii) Central Government through Regional

Director. Westem Region. Mumbai, (iii) Registrar of Companies, Mumbai and (iv)

the OIlicial Liquidator. as per Rule g of the Companies (Compromises.

Arrangcmelts artd Amalgamations) Rules, 2016. No representation is receivcrl b1

thc First Petirioner Company from any Regulatory Authority.
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Thc Counsel for the Second Petitioner Company further submits that as dirccted b)

this lribunal. norices havc heen served upon all the Regulatory Authorities namely.

(i) conccrncd [ncomc'lax Authorities u,ith in u,hose jurisdiction rhe First peritioncr

Companl,'s assessments are made, (ii) Central Govemment through Regional

Director, Westem Region, Mumbai (iii) Registrar of Companies, Mumbai and and

(iv) the Official Liquidator, as per Rule 8 of the Companies (Compromises.

Arrangements and Amalgamations) Rulcs.20l6. No representation is recci|cd b1

the Sccond Petitioner Company from any Regulatory Authority.

Thc Counsel for the third Petitioner Company submits that in pursuance ol an Order

dated October 12. 2017 passed by this Tribunal in Company Scheme Applicarion

No. ll99 ol20l7. no meering of shareholders and credilors of rhe Third pctirioner

Conrpanr u,as required to be convened.

Thc Counsel for the'l'hird Petitioner Company further submits that as dirccted by

this Iribunal. notices along-with prescribed documents haye been served upon all

the Rcgulatory Authorities namely, (i) concemed lncome I'ax Aurhoriries $irh in
whosc jurisdiction the First Petitioner Company's assessments are made i.e. Ol'lice

Ol' I hc Assistanl Commissioner Of Income Tax Circle 7(2X l). Mumbai.

Aa)karBhayan, Maharshi KzLrve Marg, Mumbai 400 020 (ii) Ccntrat Governmenr

through Regional Director, Westem Region, Mumbai (iii) Registrar of Companies.

Mumbai (iv) the Reserve Bar* of India. Overseas Investment Division and also

l oreign lixchange I)cpartment. Mumbai. (v) the Securities and Exchange []oarcl of
lndia. Mumbai (vi) thc Narional Stock Exchange oflndia I_imited, Mumbai and (vii)

the BSE Limiled, Mumbai as per Rule 8 of the Companies (Compromises.

Arrangements and Amalgamations) Rules, 2016. No representation is receivcd br

the l'hird Petitioner Company from any Regulatory Authority.

At lcast l0 davs before the date fixed lbr hearing, thc First petitioner CompanJ to

publish the notice o1'hearing ofthe Petition in tlvo local newspapers viz. "Iinanciai

Exprcss" in English language and translation thereof in ,'Navshakti,' in Marathi

language both having circulation in Mumbai as per Rule 16 of the Compalies
(Compromises. Arrangemcnts and Amalgamations) Rules. 2016.

At lcilst l0 dars bclirrc the date tixed lbr hearing. the Second petitioner Companr

to publish the notice ol hearing of the petition in two local newspapers viz. ..lndian

Lxpress" in English language and translation thereof in '.Loksatta'. in Marathi

language both having circulation in pune as per Rule 16 of the Companies

(( omprotrises. Arrangemcnts and Amalgamations) Rulcs. 2016.

At lcas( l0 days belbre the date tixed fbr hearing, the l.hird petitioner Company rr.r

publish the notice ofhearing ofthe petition in two local ne\!.spapers viz. -l.inancial
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l:xpress' in !-nglish language and translation thereof in .Navshakti.. in Marathj
language both having circulation in Mumbai as per Rule 16 of the Companrcs
(Compromises, Arrangements and Amalgamations) Rules, 2016.

lhe Firsl Peririoncr Compan)..the Second petitioner Companl and The Ihirri
Petitioner Company to file an affidavit of service regarding the directions gir cn b)
the Tribunal and do report to this Tribunal thar the direction regarding the issuc ol.
advertiscmcnt ol'thc nolice has been duly complied with.

sd/-
r' . r a f f u.en u pa tn-.. 

- 
-v, M e m be r ( T )

sdl-
B.S.V. Prakas h Kumar, Member (J)

Date:30.11.2017


